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-1 * FORM NO. 4 

(See Rule42) 

In The Central -  Administrative Tribunal ....... GUWAHATI BENCH : GUWAHATI 

ORDER SHEET 
APPLICATJON NO 

Kppkcant(s),  

spondent(s) 

for Applicant(s) 	

Joe  
V 

Advocate far Respondent(s) cf. S- 

ii 

Order of the Trjbuna 

Present : Hon'ble Mr.S.Biswas, 
administrative Mnber. 

The applicant in person and 

Mr.A. Deb Roy, learned Sr.C.G.S.Co 

for the respondents are present. fI€-a1- 

The applicant argued his case 

himself. He had already filed O.A. 

157 of 2000 on the same subject 

praying for various reliefs like 

permission to join at Jorhat Central 

Excise Division and d1sbursnent of 

arrear pay and allowances. The 

present application is virtually 

repetition of the same prayer. HIs 

projection Is limited to a dnand 

that he should first be permitted to 

join at Jorhat in terms of the 

Commissioner's transfer order dated 

5.5.2000 and thereafter subsequent 

deployment of the applicant to 

Numaligarh should be effected by 

relieving him from there. 
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Date.  Order of the TribunaF 

11.7.00 
contd 

- Assistant 

CommissIoner, Central Excise, Jorhat 

shall accept his joining report at 

Jorhat but there would be no objec- 

-tion whatsoever to relieve him on 

the same day for going and joining 

at Numaiigarh. 	His ,bther dues should 
$ \ 	. be disbursed within four weeks after 

he joins at tTumaligarh. 
'. 	ad- 	 5 

- 	 . 	 O.A. is disposed of,with the 

above direction. No costs. 

Mnber (A) 
mk 

'A-. 
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IN THE CE 	1srIvE TRIBUNAL GUWAHATI 

BENCH :: GUWAHATI 

( In application u/s 19 of the Administrative Tribural 
Act, 1985). 

0.A. No.. 	 /2000 

Sfi Boloram Pegu 

Union of India 

INDEX 
- ------ 
5l,No. 

1 
- _._'_ 

- - - - S. - - - 	 - - - - - - - - 

Annexure 	PartiQulars 
2 	 i 

- - - ---------------------- 
- - - - - - - - 

Paqe No, 
- - - - - - 

I A Copy of order dated Ui 
15/5/2000 

2 8 Copy of.joining report 

dt. 12/6/2000 

3 C Copy of letter dated 
fa 

13/6/2000 

4 0 Copy of letter dated 

5/6/2000.regarding submission 

of Eli. aj1icatjon 

E 	Copy of letter dated 

14/6/2000 regarding submission 
of Eli. application 

F 	Copy of letter dated 

22/6/2000 regarding submission 

of E/L application 

Copy of letter dated 

12/6/2000 regarding replay of 
E/i. application. 

19 

Contd.. ,p/2. 
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- - 	 - 	- 
- 

8 	 H Copy of- letter dated 	22 h 	-C 
26/6/2000,regarding replay 

of E/L application. 

9 	 I Copy of.letter dated 

2/6/2000 addressed to the 

commissioner central Excise 

Shillong regarding non—payment 

of salary for the month of 

llay/2000 

10 	 3 Copy of letter dated 

14/6/2000 addressed to the 

commissioner, central Exise 

Shillong regarding non—accept— ta 30 
ance of joining report. 

11 	0 	 K Copy of letter dated 

23/6/2000 addressed to the 
- - 	commissioner, central Exise, 

Shillong regarding non—allowing 

of withdrawal of G.P.F. advance. 

12 	 •L Copy, Of letter dated 

3/7/2000 address to the conlmissi- 
• 	- oner, central Excise, Shillong non- 

Payment of salary for the month 

• ofiune/2000. 

13, 	 11 Copy of.written reply dated 3Lçf3 
8/6/2000 in respect of O.A. 

157/2000 dated 4/5/2000 

by the Asstt. Commissioner, 
Central Excise,3orhat, 

14 	 -N • 	Letter dtd..j -- --.2OoO 

15 	 0 :Lthbter 	dtd. 

Contd. . . . 
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Central Administrative Tribunal Guwahati Bhch, 

Guwahati. 

O.A. No. AOU /2000. 

Between 

Sri Boloram Peg, 

Inspector, Central Excise, Kamolaböria, 

Na—/Ui, Jorhat, 

P.O. Jorhat, Assam . . . . • . •applicant. 

A N D 

Union of Indi through the Secretary 

Govt. of India, Deptt of Revenue, Ministry of 
Finance, New—Delhi. 

The Commissioner, 

Central Excise, Shiflong, P1eghaiaya. 

The Assistant Commissioner, Central Excise, 

Jorhat, Dist—Jorhat, 

Assam • . . . . . . . . . . • . . Respondents 

Contd,,, .p/4. 
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etailsof the alication. 

	

1. 	Particulars of the order against which the 

a2.ltcaon is, 

• 	 The application is made against non—acceptance of 

joinirg Report as per the order dated 15/5/2000 passed by the 

Asstt. Commissioner, central Excise, Jorhat in view of the order 

datad 5/5/2000 passed by the Hon'ble Commissioner, Central 

Excise,. Shillong non—payment of salary for the month of 1iay/2000 

and June/2000 and non—allowing for withdraual of C.P.F. advance 

and illegal and un—constitutional interference towards the 

applicant in future by the Assistant Commissioner, Central 

Excise, Jorhat, 

	

2, 	Jurisdiction of the Tribunal : 

The applicant declars that the subject matter of the 

instant application is within the jurisdiction of the Hon'ble 

Tribunal,  

	

3. 	Limitation : 

The applicant futhher declare,.,that the application is 

within the limitation period prescribed under section 21 of the 

Administrative Tribunal Act, 1985. 

	

4, 	Facts of the case 2 

	

4.1 	The applicant is a citizen of India and as such he is 

entitled to the right protection and previleges as granted under 

the constitution of India. 

•4.2 	That the applicant was appointii as inspector w.e.f, 

18.11.83 and posted at Dibrugarh then Agartala in the year 1984 

then Jorhat in 1987 then Sibsagar in 1997 and now 	transfer 

	

and 	posting 	at Jorhat Division 	Office 	and 	N.R.L. 

Contd..j/5, 
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• 	 Range respectively, 

4.3 	That the Asstt. Commissioner Central Excise, Jorhat 

had been specifically directed to allow applicant to join 

back at Jorhat, Central EXCISe Division by the Hon'ble 

Commissioner, Central Excise, Shillong vide his order dated 

5/5/2000. 

4,4. 	That the Asstt. Commissioner, Central Excise, Jorhat 

passed &ii order dated 15/5/2000 in view of the order dated 

5/5/2000 passed by the Honble Commissioner, Central Excise, 

Sbillong wherein the applicant was aflowed to join Jorhat 

Division and Posted to Numaligarh Range. 

- 	
Photocopy is enclosed as 

Annexure - A - 

4,5 	That the applicant submitted his 	joining report on 

12/6/2000 at office of the assistant Commissionei', Central 

Excise, Jorhat, 	 U 

Photocopy is enclosed as 

Annexure - B - 

4.6 	That the joining report had been returned to the 

applicatht 	on 14/2/2000 alonguith covering letter dated 

with autotgraphy remarks a f4is joining report 

can not be entertained here as he has already been transferred 

0 	 and posted to N.R.L. Ranger 

Photocppy is enclosed as 

Anriexure - C - 

4,7 	That the Administratiue Officer, Central Excise, Jorhat 

issued a letter dated S-C-20o to submit E/L application 

w.e.f. (g-c to J-.5--ooc 

Coritd.,p/6, 
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Photocopy is enclosed as Annexure - 0 - 

.4.8. 	That the Administrative Officer Central Excise,Jorhat 

issued a letter dated 14.06.2000 to submit E/L application 

w.e.f. 08.02.2000 to 16.05.2000, 

Photocopy is enclosed as Annexure - E - 

4.9. 	That the Administrative Officer, Central Excise, Jorhat 

issued a letter dated 22.06.2000 to submit E/L application 

• w.e.f, 19.02.2000 to 16.05.2000. 

Photocopy is enclosed as Annexure - F - 

4.10 	That the applicant submitted the reply dated 

• 	12..06,20U0 against letter dated 5.06.2000 bn 12.06.2000 

Photocopy is enclosed as Jlnnexure - C - 

4.11 	That the applicant submitted the reply dated 26.06,2000 

to the Administrative Officer, Central Excise, Jorhat on 26.06.201 

against letter dated 

Photocopy is enclosed as Annexure - H - 

4.12 	That the applicant submitted an application dated 

2,06.2000 through proper channel to the Hon'bleComriissjoner 

Central Excise,Shiilong for non payment of salary for the month 

of fiay/2000. 

(Photocopy is enclosed as Annexure 

4.13, 	That the applicant submitted an applicatiOn dated 

14.06.2000 through proper channel to the Hon'ble Commissioner 

Central Excise, Shillong for non acceptance of joining report 

dated 12/06/2000• 	. 

Photocopy is enclosed as Annexure - 3 - 

4.14. 	That the applicant submitted an application dated 23,6.200c 

through proper channel to' the Hon'ble'eommjssjoner, Central 

Excise, Shillong non allowing for withdrawal of.G.P.F. advance. 

Contd .... p/7, 



Photocopy is enclosed as Annexure - K - 	Cy' 

4.15. 	That the applicant submitted an application dated 

through proper channel to the Hontbl e  Commissio-

ner, Central Excise, Shillong for non—payment of salary for 

the month of June/2000. 

Photocopy is enclosed as Annexure - L - 

4.16 	That the applicant attended at Central Excise Range, 

Sibsagar u.eJ. 19/2/2000 to 3/3/2000. 

4.17 	Phat the applicant submitted Eli. appliction w.e.f. X( 

4/3/2000 to 2/4/2000 

Photocopy is enclosed as Annexure - II - 

4.18 	That the applicant submitted E/L application u.e.f. 

17/5/2000 to 31/5/2000. 

Photocopy is enclosed as Annexure 

4.19, 	That the applicant submitted E/L application w.e.f, 

1/6/2000 to 11/6/2000 4  

Photocopy is enclosed as Annexure - 0 - 

4.20, 	That the applicant attended office w.e.f. 19/2/2000 

to 3/3/2b00 as per the order dated 11/2/2000 passed by the 

Hon'bieJoint Commissioner (P & ti), customs & Central excise, 

Shillong. 

Photocopy is enclosed as Annexure - P - 

4.21, 	That the applicant was remained absent from duty w.e.f. 

3/4/2000 to 16/5/2000 as per the direction of the superintendent, 

Central Excise, Range, Sibsagar vide his letter, dated 27/3/2000 

despatched dated 3/4/2000, 

21,  
Contd .... p/L 
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Photocopy is enclosed as Annexure -- 

	

4.22. 	That the applicant submitted E/L application u.s.?. 

17/5/2000 to 11/6/2000. 

	

4.23. 	That the applicant has not been attending Of?icial 
.1- 

duly u.s.?. 12/6/2000 toill date due to non—acceptance of 

joining report. 

I 
4.24. 	That the applicant begs to state that the applicant 

may be allowed to join Jorhat Division first then the applicant 

may be relieved toN.R.L. Range at any time as the order dated 

15/5/2000 passed by the Msstt. Commissioner Central Excise, 

Jorhat it self speaks to do so in view of the oIder dated 

5/5/2000 passed by the Hon'ble Commissioner, Central Excise, 

Shillong wherein the applicant was allowed to join at Jorhat 

Central Excise Division. 

4.25. 	That the applicant begs to state that the Assistant. 

Commissioner has violated his own order dated 15/5/2000 by 

refusing to accept the Rx joining report dated 12/6/2000 of the 

applicant. 

4.26. 	That the applicant begs to state that the salary for 

the month of 11ay/200 and June/2000 has been 	held up by 

the Assistant Commissioner, Central Excise, Jorhat un—nessarily 

in the same of regularisation of applicant E/L w.e.f. 19/2/2000 

to 16/5/2000. 

4.27. 	That the applicant pegs to state that the applicant had 

already submitted C/L w.e.f. 4/3/2000 to 2/4/2000 and 17/5/2000. 

to 31/5/2000 and 1/6/2000 to 11/6/2000. So, submission of E/L 

application for other period i.e. 19/2/2000 to 3/3/2000 and 

3j4/2000 to 16/5/2000 and 12/6/2000 to till date is not necess-

ary from the part of applicant as the applicant was remained 

absent only due to non allowing for attending office duty by 

the Asstt. Commissions, Central Excise, Jorhat. 

Contd.. •!? 
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4.28. 	That the applicant begs to state that the applicant 

had already informed to the Asstt. Commissioner, Central Excise, 

Jorhat regarding submission and non-submission of E/L applicant 

tion w.e.f. 19/2/2000 to 16/5/2000 vide the applicants letters 

dated 12/6/2000 	" 6/6/2000 respectively. So, non payment of 

salary for the month of Ilay/2000 and June/2000 is not only 

1egal also depriving of rights as granted by constitution. 

4.29. 	That the applicant begs to state that the applicant 

has been dprived from with-drawal of G.P.F. advance illegally 

by the Assistant Commissioner, Central Excise, Jorhat intentinally 

in the name of enquiry. The applicant applied for G.P.F. advance 

Wh 	x amounting to Rs. 1 0,00 01- only for treatment of ailing 

mother:  whose age is now over 90 years old. 

So, enquiry t4 respect of my mother,Lis nothing but 
only toidalaz delay the sanction of the same and to harass the 

applicant and his family. 

4.30. 	That the Assistant Commissioner Central Excise,Jorhat 

Is enjoying 	 observing the acute financial 

position faced by the applicant. 

4.31. 	That the applicant N begs to state that the dictator- 

ship nature of the Assistant CommissIoner, Central Excise, 

Jorhat against the applicant had already been expressed in 

respect of 0.i. case No. 157/2000 dated 4/5/2000 wherein the 

4- Assistant Commissioner, Central Excise,Jor.hat confessed ..by-the 

•or the superior order in written reply submitted on 

8/6/2000his Hon'ble C.R.T. 
IA- 

4.32. 	That the applicant egs to state that the ajplicant had 

intimated the matters to the Ho n tbl e  Commiir-nr r+.i 

Excise, Shillong for taking necessary action. But no any action 

-. 	is initiated so far for the matters as cited above, 

Contd. .p/ltD. 



I Jorhat Division and posted to N.R.L. Range vide the order 

dated 15/5/2000 passed by the Asstt. Commissioner, Centria 

Excise, Jorhat in view of the order dated 5/5/2000 passed 

GROUND AND LEGAL PO VISION 

5.1 • 	That the applicant had been directed to join 

by the Hon'ble Commissioner, Central Excise, Shillong 

wherein the Ass. Commissioner, £ Central Excise, Jorhat had 

been directed to allow the applicant to join back at Jorhat 

Central Excise Division. 

	

5.2. 	That the Assistant Commissioner, Central Excise, 

Jorhat has violated his own order dated 15/5/2000 by refusing 

to accept the joining report dated 12/6/2000 of the applicant 

As the applicant may be reiieed by the Asstt. Commissioner 

Central Excise, Jorhat at any time to N.R.L. Range after 

acceptence of joining report of the applicant at Jorhat 

Division Office, 

	

5.3. 	That the applicant is ready to join at N.R.L. Range 

only after acceptance of joining report at Jorhat Division 

first and r4Leving from Jorhat Division. As it is the legal 

right of the applicant as.per the order dated 15/5/2000 passed 

by the Asstt, Commissioner, Central Excise, Jorhat, 

	

5.4. 	That the Asstt. Commissioner, Central Excise,Jorhat 

has no legal right to held up the salary for the month of ,  rlay/ 

2000 and June/2300 of the applicant. As the applicant was z 

remained absent from duty. w.e.f. 3/4/2000 to 16/5/2000 as per 

his direction and 12/6/2000till date for non acceptance of 

joining report by the Msstt, Commissioner , Central Excise, 

Jorhat. Iloreover, it,,jequested to the Asstt. Commissioner, 

Central Excise, Jorhatthat under what leave rules an 

employee is compelled to submit his E/L for the period for 

which he was directed not to attend office by his controlling 

officer. But no reply has been received so far, 
2- 

Contd. .1 /p 
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5.5. 	That the Assistant Commissioner has no legal right 

to delay the sanction of G.P.E. advance in the name of enquiry. 

As it is clearly indicated in G.P.F. advance application fn 

that no documents is necessary to attach alonguith the 

above said fcrm for sanctioning G.P.F. advance 
a- 

ithat respect. The amount accumulated in G.P.E. account is 

purely contiibution of that employee. 

5.6 	That the Assitant Commissioner, Central Excise, 

Jorhat had openly shown his un–nstitutional activities 

against the applicant to harrars, deprive and 	u-r-e mentally. 

As a result the sala'y Rot fdr the month of Iiay/2000 and 

Jun/2000 has been held up and tnd applicant hs been deprived 

from attending official dWtsince 12/6/2000 to till date. 

Similarly, the applicant was harrassed and deprived from 

drawing of salary for the month of lvlar/2000 and April/2000 

1 
for about 17 months. The 8r.had been released to the 

applicant after filing a petition to the4 Hon'ble Co-rt only. 

DEl Al LS0FREfiE0IES EXHAUSTED 

That there is no other alternative and officioWs 

reiridy available to the applicant except invoking the 

jurisdiction of this Hont ble tribunal under section 19 of the 

Administrative Tribunal Act, 1985. 

MATTERNOT PENDING ATANY CO URT 

That the applicant declares that1  any application 

pending before any other court. 

8. RELIEF SOUGHT FOR. 

Under the tacts and circumstances explained above the 

applicant prays for the following reliefs 

4- 
Contd.. ..p/1:2_,. 
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8.1 	That the applicant be alloued to join at Jorhat 

Central Excise Division first as 	the order dated 15/5/2000 

passed by the Asstt. Commissioner, Central Excise, Jorhat 

in view of the order dated 5/5/2000 passed by the Hon'ble 

Commissioner, Central Excise, Shillohg then the appliant 

be relieved to N.R.L. Range. 

8.2. 	That the applicant be permitted to draw the salary 

for the month of 1ay/2000  and June/2000. 

.8.3. 	That the applicant be safe-quarded from illegal 

and un—constitutional interferance in future by the Asstt. 

Commissioner, Central Excise, Jorhat. 

8.4. 	That the applicant be permitted to withdraw G.P.F'. 

advance amounting toRs. 10,000/—. 

8 0 5. 	The cost of the case. 

9. 	INTERUIRELIEF PR A YE 0 FOR 

That the applicant be allowed to join at Jorhat 

Central Excise Division Office, Jorhat first and to draw 

salary for the month of i1ay/2000 and June/2000 and to withdraw 

the G.P.F. advance. 

The above interim relief is prayed for on the 

grounds explained above. 

10 4 	ALICAT ION I S FILL EDTHROUGH SELF. 

Particulars of IPO. 

IPO No. 	O G1 L99 

• 	Date of issue : 	- 5- 2_000 

I'ssued from Gauhati 

Payable at Gauhati 

List of enclosures 

• 	As stated aby. Contd. .p/13. 

1Ah 
I 



VERI  li R I F I CT I 0 j 

a- 
I,Boloram pegu, 42 Years age vrking asnspector 

in the Office of Ecntral £xcise, Jorhat resident of Jorhat 

øo hereby verify that the centents of paras I to 12are 

true to my perscnal knowledge and 

believed to be true on legal advice and that I have not 

suppressed any material fact. 

,I Z:~'j 7 ) 2- 6571~ 

Dated: W" Oa-<,:> - 

nature of applican 
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OFFICE OF THE ASSISTANT C0IIIISSIONER, 	1 	\-y 

CENTRAL EXCISE DIVISION: :JORHAT. 

Jo, 
ORDER 

J.ted,Jorhat the 10th Nay/2000/ 

As per Commissioner.. Central Excise t  Shillongt s 
Order communicated under C.No.II(3)5/ET-III/99/8063 dated 
5.5.2000, Sri B.R. Pegu, Inspector, Central Excise is 
hereby allowed to Join this Division and posted to 
Numaligarh Range with immediate effect. 

Sd!- 
( J.N.BURAGOHAIN ), 

Assi stant commissioner, 
Central Excise, Jor hat. 

C.No,II/4/1/ET/2000/ 	 Lted:- 
 V17HI-Z's  

copy Lo rwardod to :- 

7. Sri B.. Popu, Insector, Central 	cise, Habichucic, 
Jorat for comoliance. 

The Superintendent, Central Excise, Numaligarh Range 
for infornation and necessary action. 

The commissioner, Central Excise, Shillong for favour 
of information. 

The Bill/Cash/Store Branch, Central Excise,, Jorhat. 

( J.N.BURAGOHAIN 
), 

1ssistant ODminissioner, 
Central Excises  Jorhat, 
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OFFICE OF THE ASSISTA 	COr1I5SIONER, 
CErRAL EXCSEJORHT 

c.o. I//J.R0/A/96/ ifJ . f 
To, 

/ 

Dated : : 
140-2,  

Shri B.R. Pegu, Inspector, 
Habichtjjc 0  Na All, 
Jorhat. 

Sub 	Joining report of Shri B.R. Pegu, Inspector s  

Please refer to your azoung Joining Report 
dated 12.6.2000 on the above subject. 

In this connection, the autagraphic remark of 
the Assistant Commissioner Central Excise, Jorhat 
is furnished below. 

"His Joining rcport can not be entertained here 

as he has already been transfered and posted to NRL 
Range." 

Hence the Joining report is re(:z;nQ1herewjth 

Ebclo : As above, 

( S.N. AS), 
ADMIr'ISTRATI 1JF OFFIcJR, 
CENTRA LEXCISE, JORHAT 



I 	 (7 
OFFICE OF THE ASSISTANT COMMISSIONER, 

7 	 CENTRAL EXCISE, JORHAT, 

C.NO. II(29)13//PL/87//0 	 Dated 

To, 

Shri B.R. Pegu, Inspector, 
Central Excise, 

k C) 
Sub :- Submi 	E/L application for the period 

from 18.2.2000 to 16.5.2000. 

You are 	 to submit E/L application w.e.f. 
18.2.2000 to 16.5.2000 for regulaization of your leave 
period etc. early. 

/J 
( S.N, AS), 

ADMINISTRATIV -  OFFICER, 
CENTRAL EXCISEJonHjT. 



I / - 	-c 

CENTRAL EXCISE :: JORHAT 

C.NO.11(29)13/ET/PL/87/ 	6T 	 Dated:- 

To 
Shii. B.R. Pegu, Inspector, 
Central Excise, Habechuk (Na-Ali) 
Jorhat 

Sub:- Submission of E/L application for the period from 18.2.2000 to 16.5.2000. 

Please refer to this Office letter C.No. 1060 dated 5.6.20009sabove sutiect 

You are hereby directed to submit E/L application with effect fmm the 186  

b 2000 to 16th may 2000 for regulazization of your leave period etc. eaily, to enable 
this office to finalize your case. 

Please treat this as most Uzç. 

(S.N.1Y) 
A.O. Central Excise, 

Jorbat. 



- 	
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OFFICE OF THE ASSISTANT COMMISSIONEJ 
CENTRAL EXCISE:: JORHAT. 

C.N0J1(29)13/ET/pLt87 J J)( 	 Dated:- 2?-/ (/c 

To 
Sri B.R.Pegu, Inspector, 
Cenind Excise 
Habichuk (Na-Au) 
Jothat. 

Sub:-Submissjon of EIL application for the perod 19.02_2000to 16.05.2000. 

Please refer to this office letter C.N0.106() dated 05.06.2000 and C.NO.1156 
dated 14.06.2000 on the above su1ject 

The àutographic order of the Assistant Commissioner Central Excise Jothat is 
re-produced below for your information and necessary actioa 

"Sri B.R. Pegu, Inspector, may be informed to apply EIL w.e.f. 19.02.2000 to 
16.05.2000, so that, his pay for the month of May/2000 may be released" 

~p 
J"A

Q- 

~T  
 

(S.N.DAs) 
ADMINISTRATIVE OFFICER, 
CENTRAL EXCISE :: JORHAT. 
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34 	SWAMY'S—CENERAL PROVIDENT FUND (CS) RULES (RULE 12 

Fund Rules (India), 1962, governing grant of advances from Provident 
Fund for the various specified purposes to subscribers, the sanctioning .j 
authorities have sometimes been insisting upon the production of documen- - 

tary evidence in support of the claims, to satisfy themselves the advance 
is required for a genuine purpose by the subscriber although the rules do 
not stipulate such a condition. The Staff Side of the Natioqjouncil 
of the JCM has represented that 	 proi'iii1 

or by the sanctionin 	ittIOtlW prior to the sanc- 
tioning or me aavance trom rroviaenm runci account, causes unciuc ntiu-
s ipto t e su sen bëi ch. The 
Tnatfer -Wd§ tzrisidered in the ffiming of the Natiáñäl Council of.YCM 
hrdon 20th August,.1983 and it was felt that it would suffice if the 

etaiTiiflhi1ime ôfil11iilidion, 
h -1suirdiii -iicd iiiarriajeof children of tM bciiblt was, 
thirEfô? idl th the Form T Aliãtiii ro grant of advances 
from Provident Fund may be modified. Accordingly, a revised form has 
been drawn up in consultation with Staff Side of the National Council. 
This form may be adopted by all concerned. 

0.1., D.P. & A.R., O.M. No. 20 (5)-Pen/83, dated the 17th February, 1984. ) 

(5) Courses of study for which advances/wfthdrawals may be given.—. 
The courses detailed below should be treated as technical in nature- 

Diploma course in the various fields of Engineering and 
Technology, e.g., Civil Engineering, Mechanical Engineering, 
Electrical Engineering, Telecommunication/Radio Engineer-
ing, Metallurgy, Automobile Engineering, Textile Technology, 
Leather Technology, Printing Technology, Chemical Techno-
logy, etc. etc., conducted by recognised technical institutions. 

Degree courses in the various fields of Engineering and Techno-
logy, e.g., Civil Engineering, Mechanical Engineering, Elec-
trical Engineering, Tele-Electrical Comniunicàtion Engineer-
ing and Electronics, Mining Engineering, Metallurgy, 
Aeronautical Engineering, Chemical Engineering, Chemical 
Technology, Textile Technology, Leather Technology, Phar-
macy, Ceramics, etc. etc., conducted by Universities and recog-
nised technical institutions. 

Post-Graduate courses in the various fields of Engineering and 
Technology conducted by the Universities and recognised 
institutions. 

Degree and Diploma courses in Architecture, Town Planning 
and allied fields conducted by recognised institutions. 

Diploma and Certificate courses in Commerce conducted by 
recognised institutions. 

Diploma courses in Management conducted by recognised 
institutions. 
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RULE 12] 	 ADVANCES FROM THE FUND 	 33 

c.. During the period of a Central Government employee's deputa- 
tion on foreign service, the competent authority in his parent department 
only can sanction advances/withdrawals to him from his Provident Fund 
Account 

In case of a person on deputation to a Central Government depart- 
ment from a State Government/Autonomous Body, the concerned State 
Government/Autonomous Body oily can grant advances/withdrawals to 
such deputationists, unless the concerned State Government/Autonomous 
Body have delegated such pow&s to the Central Government department 
for grant of advanccs/withdra,als from Provident Fund to such deputa.- 
tionists Information as to whether a certain State Government/Autono 
mous Body have delegated such powers to the Central Government depart- 
ments should be ascertained by the concernedCentralGovernment depart- 
ment by writing to the concerned State Government/Autonomous Body; 
The Ministry of Finance have no information in this matter. It should, 
however, be noted that even if such powers have been delegated by a State 
Government/Autonomous Body to Central Government departments, the 
Provident Fund Rules of the coneerned State Government/Autonomous 
Body should be followed in granting advances/withdrawals to such dcputa- 
tioriists from their Provident Fund accounts 

c.r., M.F.;O.M. No. F. 9 (l)-E. V (8)/77, dated the 291h January, 1979.1 

(2) Ct-ant of temporary advance for Sradh Ceremony.—Temporary.  
advances from GPF should not be allowed for meeting expenditure in con- 

• 

• 

nection with the annual .'Sradh Ceremony' of a person who, prior to 
his/her death was a member of the subscriber's family or was dependent 
upon him or was one of his close relatives. An advance under this rule 

• may, however, be granted for meeting expenditure in connection with the 
• first annual Sradh Ceremony of such a person provided the sanctioning 

authority is satisfied that it is obligatory on the part of the subscriber to 
incur expenditure on such a ceremony and that the expenditure involved 
is substantial and that it cannot be met out of his normal resources. 

• 	 [Ci., M.F., O.M. No. F. 22 (13)-I!. V (8)/64, dated the 23rd January, 1965. 1 
(3). Advance may be granted for fIrst Sradh Ceremony performed 

within a month from date of death.—Since in \Yest Bengal the first Sradh 
ceremony as distinct from "first anual Sradh Ceremony" is performed 
within a month from the date of death, it has been decided in consulta- 
tion with theMinistry of Finance, that there is no objection to the grant 
of an advance from GPF/CPF subject to the condition that no advance 
will be sanctioned on the first annual Sradh C.remony and subject to the 
fulfilment of other conditions laid down in the relevant rules. 

[D.G., P. & T., New Delhi, Lctter No. 29/1/I/68.Pen, dated the 14th August, 1968 to G.M., P. & T. Workshops, Calcutta, in reply to -his Lctter No. O.M.N./A-iOO/V01. V 
(99), dated the 4th May, 1968. 

l 

(4) Production of documentary evidence for drawal of advance not 
to be lnsjs(ed._-Jn accordance with Rule 12 of the General Provident Fund 
(Central Services) Rules, 1960 and Rule 13 of the Contributorjpiovident 

• GPF-3 	 - 

-. 


